
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENClI, PUNE 

EXECUTION APPLICATION NO. 17/2023 

IN 

ORIGINAL APPLICATION NO. 34/2020 

Tanaji Balasaheb Gambhire ... Appellant 

v. 

Union of India & Ors. . .. Respondents 

REPLY AFFIDAVIT BY RESPONDENT NO.4, SEIAA 

I, Dattatray Suryakant Bhalerao, working as Scientist-I & Deputy 

Secretary,Environment and Climate Change Department, Government of 

Maharashtra do hereby state on solelnn affirmation as under -

I am well conversant with the facts of the present case and I am competent 

to swear this Affidavit based upon the records available with this office. 

1. It is submitted that at the very outset this respondent denies each 

avennent Inade in the present application which is contrary to and 
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inconsistent with the averments luade and facts states in the present 

reply. It is submitted that nothing stated in the application may 

deemed to have been adluitted by this respondent unless and until 

the same has been admitted by the respondent. 

2. The present case seeks execution of this Hon'ble Tribunal's final 

order dated 24-02-2022 wherein a joint comluittee of SEIAA, 

Maharashtra, MPCB and PMC to take further remedial action to fix 

liability for the violations, including assessment and recovery of 

cOlupensation. The Committee luay also prepare plan for 

restoration out of the compensation, to be recovered from the PP. 

Compensation assessment and action plan preparation may be done 

within one month which may be executed in an appropriate manner, 

including with the association of the Proj ect Proponent, if found 

viable. 

3. The original application alleged that the Respondent no. 13 - "Mis. 

Padmavati Associates" (Project Proponent-"PP") is carrying out 

illegal building construction in residential project named "Pristine 

Priv,ilege, Prislu & Pristine Royale" without prior Environluental 

Clearance, Consent to Establish, Consent to Operate in their project 

situated at Survey No. 6/2, 6/3, 6/5 & 7, Near Spicer College, 

Village-Aundh, Pune City, District-Pune. The said construction is 
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alleged to be carried out despite ' the fact that total built-up area 

(TBUA) exceeded 20,000 sq.mtrs. 

4. As per the records available with this office, PP had applied for 

Environment Clearance vide SIAlMHIMIS/117270/20 19 on 09th 

September, 2019. Proposal was then listed in 96th meeting of 

SEAC-3 held on 15-18th October, 2019, however PP remained 

absent for the meeting. 

5. This respondent craves leave to file any additional reply as and 

when required. In light of the above submissions, it is respectfully 

prayed that Environment Department shall abide by any orders and 

directions issued by the Hon'ble Tribunal. 

Whatever is stated above is true and correct to the best of Iny 

knowledge, ability and belief and I affirm it to be true. 

Mumbai 
Date 'l-7/ at J1-0~.r 

~ 
Dattatray Suryakant Bhalerao 

Scientist-I & Deputy Secretary, 
Environment & CC Department, 

Government of Maharashtra 
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VERIFICATION 

I, Dattatray Surayakant Bhalerao, Scientist-I & Deputy Secretary, 

Environlnent and Climate Change Departlnent, Government of 

Maharashtra, having my office address at room no. 217, 2nd floor, 

Mantralaya, MUlnbai - 400 032 do hereby verify and declare that the 

statements made in the aforesaid paras are true and correct to the best of 

my knowledge and infonnation and I believe the saIne to be true and that 

no material is has been concealed therefroln. 

Solemnly affinned on this 7.-7 ~ day of:r'\~""\~1' 2025 at Mumbai. 

~ --- . Dattatray Suryakant Bhalerao 
Scientist-I & Deputy Secretary, 

Environment & CC Department, 
Government ofMaharashtra 

BEFORE ME 
~O?f( 

Adv.S.N.Dhanage 
Notary Govt. of India 

Regd. No. 15376, MUMBAI (MS) 
404-405. 4th Floor, Davar House, 

197/199, Near Central Camera Bldg .• 
O. N. Road, Fort, Mumbai - 400001. 

Mob.: 8788385738 
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